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ORISSA ACT 6 OF 1590

'THE ORISSA PANCHAYAT SAMITIS (POSTPONEMENT OF ELECTION)
_ ACT, 1990
[ Reccived the assent of the Governor on the I7th April, 1990 first published
in an Bxtroordinary issue of the Otissa Gazette, dated the 2Ist April 1990 )

AN ACT TO VROVIDE FOR THE POSTPONEMENT OF ELECTION TO PANCHAYAT SAMITIS 1N
THE STATE AND FOR MATTERS CONNECTED THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Orissa in the Forty-first Year
of the Republic of India 83 follows:—

“Short tjtle 1. (1) This Act may be called the Orissa Panchayat Samilis (Postponement of
Aad Blection) Act, [990.
- OImaRCE-
monl, .
199 (2) It shall be deemed to bave come into force on the 26th day of Japuary,
0.
- Defigitiony, 2. In this Act, unless the context otherwise requires,—
(a) *Panchayat Samiti* menas a Panchayat Samifi constituted under the
Panchayat Samiti Act;
(b) ‘Panchayat Samiti Act’ means the Orissa Panchayat Samiti Act, 1959; Qr?;&]“f
of 1960,
(c) words and expressions used but not defined shall bave the meanings as
assigned to them respectively in the Panchayat Samiti Act.
Ea":,:?g’;" 3. (1) Notwithstanding anything contained in the Panchayat Samit Act, or any
olction and Notification or order issued thereunder,—
oot (a) the election of member inciudingthe Chairman for reconstitution of every

Panchayat Samit of the State shall be held within 3fthe 3lst January, 1992];

(b) during the period beginning with the date of commencement of this Aer
and until the reconstitition of the Panchayat Samiti, the powers and duties
of every Panchayat Samiti and its Chairman shal be exercised and
discharged by the Sub-Collector having jurisdiction over the coacerned Block.

(2) The election of members incluaing the Chairman as referred to in clause (q)
of sub-section (1) shall be held in accordance with the Panchayat Samiti Act and

the rulcs made thereuader.
(3) The Panchayat Samiti so reconstituted shall, for all intents and purposes,

te deemed to have been constituted under, and be governed by, the provisions of
the Pancbayat Samiti Act and the rules made thereuader,

Wopeal and 4. (1) The Orissa Panchayat Samitis ( Postponement of Election) Ordinance, 1990 grig,
Favings, . {ed
is hereby repealed. Ordinanoy
No. 2of
(2) Notwithstanding such repeal, anything done or any action taken ynder the 1990
Ordinance so repealed shall be deemed to have been done or taken under the
provisions of this Act. .

1, For Statement of objects and regsons se¢ Orissa Gazeire, Extraordinary, dated the 13th Juae
1956 No. (762). |

2. Substiluted by the Orissa Panchayat Samilis (Posiponement of Blection) Second AMendment
Act, 1991 (Orissa Act 23 of 1591) 5. 2.



ORISSA ACT 17 OF 1990
* THE ORISSA PANCHAYAT SAMITIS (POSTPONEMENT OF
ELECTION) AMENDMENT ACT, 1990

(Received the assent of the Governor on the 24™ July 1990, first published in an
extraordinary issue of the Orissa Gazette, dated the 27" July 1990)

AN ACT TO AMEND THE ORISSA GRAMA PANCHAYAT SMITIS (POSTPONEMENT
OF ELECTION) ACT, 1990.

Be it enacted by the Legislature of the State of Orissa in the Forty-first Year of the
Republic of India as follows:-

Short title 1. This Act may be called the Orissa Grama Panchayat Samitis (Postponement of
Election) Amendment Act, 1990.
';c”;gggg:]egf 2. In section 3 of the Orissa Panchayat Samitis (Postponement of Election) Act, OrissaAct

1990, in sub-section (1), in clause (a), for the figures, letters and wards “31% July, 1990”, the 6 of 1990.
figures, letters and ward “31* January, 1991” shall be substituted.

* For the Bill, see Orissa Gazette, Extraordinary dated the 13" June 1990 (No. 762)
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ORISSA ACT 16 OF 1992

THE ORISSA PANCHAYAT SAMITIS (POSTPONEMENT OF ELECTION)
AMENDMENT ACT, 1592
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ORISSA ACT 16 OF 1592

*THE ORISSA PANCHAYAT SAMITIS (POSTPONEMENT OF ELECI'ION)
AMENDMENT ACT, 1992

|Received the assent of the Governor on the 2Ist March, 1992, first published in

an extraardinary issue of the Orissa Gazetle, dared the 23rd Mareh 1992].

Bhont title
apd
commcnces

oDt

Amendment
of section 3.

Repenl and
SAVIDES.

AN ACT FURTHER TO AMEND THE ORISSA PANCHAYAT SAMITIS (POSTPONEMENT OF BLECTION)
AcT, 1980

BE it enacted by the Legislature of the State of Orissa in the Forty-third Year,
of the Republic of India, as follows:—

1.(1) This Act may becalled the Orissa Panchayat Samitis (Postponement of
Blection) Amendment Act, 1992,

(2 It shall be de¢med fo have come into force om the 30th day of
December, 1991,

2.In section 3 of the Orissa Panchayat Samitis {Postponement of Electior)
Act, 1960 (here:naﬂer referred to as the principal Act), in clause (a) of sub-section(l),
for the fipures, letters and word *31Ist Janouary, 1992", the figures, letters and
word “31st July, 1992* shal] be substituted.

3.(7) The Orissa Panchayat Samitis (Postponement of Election) Second
Amendment Ordinance, 1991 is hercby repealed.

(2) Notwithslanding such repeal, anytbisg dome or anmy action taken under
the principal Act as amended by the said Ordibence, shall be decmed to have been
done or taken under the principal Actas amended by this Act,

Orissa Acl 6
of 1990.

Qrjssa
Ordinance
MNo. 12 of
1991.

«For the Bill, see Orissa Gazerre, Extraordinary, dated the 131h February 1992 (No.130)
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ORISSA ACT 28 OF 1992

THE ORISSA PANGHAYAT SAMITIS (POSTPONEMENT OF ELECTION)
' SECOND- AMENDMENT ACT, 1992
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ORISSA ACT 28 OF 1992

*THE ORISSA PANCHAYAT SAMITIS (POSTPONEMENT OF ELECTION)
SECOND AMENDMENT ACT, 1992

[Recelved the assent of the Governor on the 19th August 1992, first Publisked
in an extraordindry issug of the Orissa Gazette, dated the 19th August 1992]

AN Act Furtaer To AxenD THE QRISSA PANCHAYAT Samitis (POSTPONEMENT
oF EBrECrioN) AcT, 1990

Ba.it enacted by the Legislature of the State of Orissa in the Forty-third
Year of the Reppblic of ledia a8 follows -

Shost title 1. (1) This Act may be called the Orissa Panchayat Samitis {Postponement of
and Blaction) Second Amendment - Act, 1992. :
commence- ‘
ment. (2) It shall be deemed to have come into force oo the 24th day
of June, 1992.
Amendment 2. In section 3 of the Orissa Panchayat Samitis (Postponement of Election)

of section 3. Act, 1990 (hereinafter referred to as the principal Act), in clause (a) of sub-section
(1), for the figures, letters and word « 3ist July, 1992™, the figures, letters and word
“ 3]st January, 1993 shall, be substiluled.

Repeal apd 3. (I) The Orissa Panchayat Samitis (Postponcm:nt of Election) Amendment
savings. Ordinance, 1992 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action 1aken under
the principal Act as amended by the said Ordinuace shall be deemed to have been
dope or taken under the principal Act as aniended by this Act.

* For \he Bill, see Orissa Gazette, Exlraordingr, dated the 1(nh July 1992 (No. 960}

Orisae Act 6
of 1999,

Omnssa Ordi-.
pance No. 7
ol 1952 .
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